
 

 

 

 

आयकर अपीलीय अिधकरण, अहमदाबाद �ायपीठ “सी“, अहमदाबाद । 
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Before  Shri Sanjay Garg,  Judicial Member And 
Annapurna Gupta, Accountant Member 
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(Erstwhile Inox Renewable 
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       सुनवाई की तारीख/Date of Hearing            :            11/09/2025 
              घोषणा की तारीख /Date of Pronouncement:          18/09/2025      

 

आदेश/O R D E R 
 
 

 

Per Sanjay Garg, Judicial Member: 
 

     

   The present appeal has been preferred by the Revenue against the 

order of the Learned Commissioner of Income Tax (Appeals)-11, Ahmedabad 

[hereinafter referred to as ‘CIT(A)’] dated 27/01/2025  for Assessment Year 

(AY) 2015-16.   

 

2. At the outset, the Ld. DR  stated at bar that the Revenue under some 

misimpression filed two appeals against the same order of the Ld.CIT(A) 

dated 27/01/2025 in relation to AY 2015-16.   He has further submitted that 
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one of the said appeals has already been decided by the Co-ordinate Bench of 

the Tribunal vide order dated 26/08/2025 in ITA No.654/Ahd/2025.   He has 

also produced the copy of the order of the Tribunal dated 26/08/2025 (supra).  

 

3. Considering the above circumstances, this appeal of the Revenue has 

become infructuous and the same is, accordingly, dismissed.  However, 

dismissal of the present appeal will not have any bearing on the order of the 

Tribunal dated 26/08/2025 passed in ITA No.654/Ahd/2025. 

 

4. With the above observations, the appeal of the Revenue is hereby 

dismissed. 

Order pronounced in the Open Court on              18/09/2025.   

 

  
 

                    Sd/-                                                                                                 Sd/- 

(Annapurna Gupta )  

Accountant Member 

      ( Sanjay Garg) 

Judicial  Member 
 

अहमदाबाद/Ahmedabad,  िदनांक/Dated      18/09/2025                                               
 

टी.सी.नायर, व.िन.स./T.C. NAIR, Sr. PS 

आदेश की #ितिलिप अ$ेिषत/Copy of the Order forwarded  to :   

1. अपीलाथ% / The Appellant  
2. #&थ% / The Respondent. 
3. संबंिधत आयकर आयु' / Concerned CIT 

4. आयकर आयु' )अपील ( / The CIT(A)-11, Ahmedabad 

5. िवभागीय #ितिनिध  ,अिधकरण अपीलीय आयकर, अहमदाबाद/DR,ITAT, Ahmedabad. 

6. गाड� फाईल / Guard file. 

                 

आदेशानुसार/ BY ORDER, 
 

स&ािपत #ित //True Copy// 
 

सहायक पंजीकार (Asstt. Registrar) 
आयकर अपीलीय अिधकरण, ITAT, Ahmedabad 

 
  


